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K.M. Gupta, Accoants Assistant, Minsr3al Exploration Corporation
Itd., Takhte Shahi Road, Jaipur .

ess Applicant
Versus
1. Mineral Exploration Corporation Lkd,, Dr. Baba Saheb
Ambedkar Bhawan, Highland Drive Road, Seminary Hills,
Nagpur thirough its Chairman cum Managing Director.

2., The area Manager, Minsral Evplorat ion Corporat icn Lt3a.,
Takhte Shahi Road, Jaipur.

LI Y ReSp Onde l'lt 3

CCRAM:

HOI'BLE MR GOPAL FRISHIIA, VICE CHATIRMAM
HQI'BLE MR .2 JC WVAISH,ADMIVISTRATIVE MEMBER

For the Applicant ees Mr.¥inal Rawat
For the Respondents cee —-—

ORDER

PER HCY 'BIE MR S o 2 VA TSH, ADMINISTRATIVE MEMBER

applicant, K.M. Gupta, ic an enployee vlt»f the mineral
Explorat ion Corgoration Ltd. (A G&@rnrr&r‘rt o f Irﬂ ia Enterrrises)
and he is posted with them as an Accoints nsSsistant. He has
cone to the Tribunal against an order dated 29,11.96 (Ann.A=8)
and als> another order, at Ann.A2-%, whizh has placed him unler

voluntary retirement.

2 We have heaprd Mr. Kunal Rawat, counssel f£or the applicant,

on the admissibility of this agplication. The jurisiiction of

~this' Tribunal u/s 14 (2) of the Administrative Tribunals Act,

1995 -an exterd to the Zorporat icns owned or controlled by the
Government of Inlia provided that such Corporaticns are
notified unler 3up Section (2) of 3ection 14 of the Act. 1In
the present case, the respondent Mineral Explorat icon Corpora-

tion Ltd. has not been so notified.

3. The Oh is, there fore, dismissed for lazl: of jurisdiction.
A copy ©of the Gt 2nd the annexures thereto shall be returned
to the applicant for approaching befors an appropriste foram.,
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